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आदेश /O R D E R 

 

PER N.R.S. GANESAN, JUDICIAL MEMBER: 
 

  This appeal of the Revenue is directed against the order of 

the Commissioner of Income Tax (Appeals)-3, Chennai, dated 

31.01.2017 and pertains to assessment year 2013-14. 

    
2. The first issue arises for consideration is classification of 

income said to be received by the assessee on letting out of 

property.   
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3. We have heard Shri Asish Tripathy, the Ld. Departmental 

Representative and Sh. Saroj Kumar Parida, the Ld.counsel for the 

assessee.  In the assessee's own case for assessment year 2012-

13, this Tribunal by placing reliance on the judgment of Apex Court, 

found that the income from letting out the property is business 

income.  In fact, the judgment of Apex Court is in the case of 

assessee M/s Rayala Corporation Pvt. Ltd. v. ACIT in Civil Appeal 

No.6438 of 2016 dated 11.08.2016.  By respectfully following the 

judgment of Apex Court in the assessee's own case, this Tribunal 

do not find any reason to interfere with the order of the lower 

authority and accordingly the same is confirmed.   

 
4. The next issue arises for consideration is disallowance made 

by the Assessing Officer under Section 14A of the Income-tax Act, 

1961 (in short 'the Act').   

 
5. We have heard the Ld. Departmental Representative and the 

Ld.counsel for the assessee.  The CIT(Appeals) by following this 

Tribunal order in the assessee's own case, directed the Assessing 

Officer to restrict the disallowance under Section 14A of the Act to 

the extent of exempted income earned by the assessee.  In fact, the 



 3                                       I.T.A. No.1043/Mds/17   

    

 

Madras High Court has held an identical view.  Therefore, this 

Tribunal do not find any reason to interfere with the order of the 

lower authority and accordingly the same is confirmed.   

 
6. In the result, the appeal filed by the Revenue is dismissed.   

 
  Order pronounced on 27th July, 2017 at Chennai. 

 

  sd/-       sd/- 

     (एस जयरामन)           (एन.आर.एस. गणेशन) 
  (S. Jayaraman)           (N.R.S. Ganesan) 

लेखा सद�य/Accountant Member    �या�यक सद�य/Judicial Member 

 

चे�नई/Chennai, 

4दनांक/Dated, the 27th July, 2017. 

 
Kri. 

                       

आदेश क- +�त5ल6प अ7े6षत/Copy to:    

   1. अपीलाथ*/Appellant 

   2. +,यथ*/Respondent     

   3. आयकर आयु8त (अपील)/CIT(A)-3, Chennai-34    

   4. Principal CIT- 5, Chennai 

   5. 6वभागीय +�त�न�ध/DR 

   6. गाड& फाईल/GF. 

 

 


